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Hon'ble Mr, D.K, Agraual, Member(d)
n'ble Mr, A.B, Gorthi, Membor -
\By Hon, Mr, D-K.Agraual,J.ﬂ.)

Aggrieved by the punishment order dated
6.3.1985 passed by the disciplinary authority,removing
him from service, the applicant, Shri Nenhoo Prasad,
posted as Extra Departmental Delivery Agent in Post Office ‘
Madanpur,District Gorakhpur, has filed his application
under Section 19 of Administrative Tribunels Act 1985

for setting aside the removel order confirmed in appeal

vide order dated 27.€.1985,

2, We hesve he=rd the learned counsel for the
parties and perused the record, Je do not consider it
necessary to go into the mirits of the case bscause use
not ice thet one of the grounds raised by the learned
counsel for the applicant is that before the disciplinary
authority passed the punishment order, the applicant

had not been furnished with the report of en~uiry officer
on the basis of which the disciplinary authority
proceeded to pess thse impugned order, The point stands
settled by the latest decision of Hon'ble Supreme Court
in the case of Union of ;ndia Us, Mohd, Remzan Khan and
others reported in Judgment Today 1990(4) Supreme Court
456, The Supreme Court, after cons ideration of earlisr
decisions held that the oblig=tion te furnish a copy of

the Encuiry Report in disciplinary proceadings be fore ths

e grdar is pessed by the disciplinary authority is an
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'?;5511¢;:]ﬁﬁ§5 from a stage
. of the emnuiry report. The disciplimary sutherity
shall provide en apoortunity to the applicant to make

1%;ﬁ§'rapruaentatinn againet the report of the encuiry
© officer within the time to be specified. An order *
1

% shsll bs passed thereafter in accordance with law Y

by the disciplinzary authority, ﬁ

&

4, The claim is sccordingly disposed of .in

terms of the order in preceding  paragraph without

ity ﬁny order as to costs, |
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Membsr(A) Member(J)
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